115 ‘Written Answers

wﬁvtmﬁﬁ!mﬁ
Mwﬁm :

3024, o -m oy W
frdw offe e o gfw it
gt R gy @ P 6 e

(%) wor 2w & wopr far §
fire drely gfcardd W qEET T

(@) ® swwr ofed & &
firelr oY ofare ® v aF yfw & o
& fay 7wy, o ofe o, Ao
wTeor § W af agY w1 freame ) wwr
2, at fead ofari & o w1 freerem
frar ar ot @ ; AR

(7) wn @i & fomrgw afEmd
wr ey s @ & 7

frater sitt wam war ofie wite
grate o (oft fowmae we) @ ()
1685 wardr afar 1 -

(&) =@ aur =T W wY
RufukiuffudLaRadoio
frnwraer 8 1 W oE Rt &
ardr few oA &y WA &

() aﬁ ]

prn nq!pﬂ: "Jmtn Mantar Land
Grab Racket”

3825. BHRI C K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION be pleased to state:

(a) whether -attention of the Gov-
ernment has been drawn to a report
Jdn  “Patriot™ on. 25th. June, 1077,
<captionied “Jaritar Mantar léend grab
‘tacket” in ‘which the membirs of the
‘Tordher ¥Caucus™ glong &ith an 8H.0.
-of: Duild ‘ang: other . Gavmnt dl—
ciala‘sre imvolved; - -

CIJULY-18, 1077 ¢
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(b)iiw.ddlﬂl!hmoﬂm

(c) whlt steps Gavernment !Il'h
taken to blow up thh rackat und book
the mkeherni _

THE mmsmn OF WORKS AND
HBOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (®) Yes, Sir.

3

(b) and (c). The position is that a
plot of land measuring 304 sq. yds.
near Jantar Mantar was allotted on
temporary monthly lease to Shri R. L.
Malhotra, a displaced person from
West Pakistan, for running a work-
shop in 1965. Perpetual lease was
granted to him in 1969 for any com-
mercial purpose, excluding a cinema
and a hotel. There being no ban on
the construction of a 3-storeyed build.
ing, the N.D.M.C. sanctioned the
building plan of the lessee on 18-9-
1976, The plan provides for a base-
ment and a 3-storeyed building. Be-
fore doing so, the Chief Architect,
NDM.C. informally consulted <the
Urban Designer of the Delhi Urban
Art Coramission ang the Member-
Secretary, New Delhi Redevelopment
Advisory Committee. The lessee did
not seek prior permission of the
LA&D.O. in terms of the lease. ' He has,
however, now sought L.&.D.O.’s ap-
proval and necessary action will be
taken under lease terms, So far as
the alleged involvement of the S.H.O.
is concerned, an enquiry is being con-
ducted by S.P.,, Vigilance, Delhi Ad-
rinistration,

Price of Cliemical Fertilisers

8826, SHR1 YADVENDRA DUTT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleued to
lhto

@y whdhnt ﬂle Gmmt

‘mmt&rdm ﬂwupﬂmdf
mm -

3

53,16 90, What will e Ediwi s
duced price?




‘497 Wiislen Amwers ASADHA 7, 1898 (SAKA). .

SURJIT BINGH MNAM)- (»)
. and (b). There is no. proposal at pre-
sent to reduge the prices of chemical
fertilisors. However, the pricég of
fertilisers are reviewed from time to
time and as and when any reduction
ig called: for, it is dome.

Sdft 'Weod for Match Indusiry

3827. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleagsed to

state;

(a) whether Government are con-
templating any proposal to make
available soft wood for the wuse of
hand-made match industries at
cheaper rates;

(b) the stepg taken to procure more
soft wood for Tamil Nadu Stale for
this purpose; and

(c) the outlines of the proposal?

The MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
BINGH BARNALA): (a) to (c). The
requisite jnformation is being collected
‘from the voncerned organisations and
will be laid on the table of the Sabha
in due course, J.od..

Instructions to Biates tn hofy Elec-
tions to Looul Bodies

3828, DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION bs plessed to
state: .. .

(a) whether the Centml Govern-
ment baye issmed. apy imstruction to
States to hold elections to local bodies,

municipal, committua and P;nehumr

whm M are due; and,

€b) 1 not, whether Gov mt
propase to divect these State’ e
nentg for the sie 8O-y 30 - enmire
dﬂmomﬁ-ﬂmcﬂpmu at ol levels?
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OF WORKS AND

HOUSING AND SUPPLY AND RE-

HABILITATION (SHRI SIKANDAR.
BAKHT): (s). and (b), Ng, Sir.
Local Self Government being a State
subject, the States have to arrange
for ‘slections 0 local bodies, Munici-
pal Committees and Panchbayats,
where these ere due,

World Bank Asisted Drought Prone
Areas Programme in Nagpur and
Jodhpur in Rajasthan

8820. SHR]I BATISH AGARWAL:
Will the Minister of- AGRICULTURE
AND IRRIGATION be pleased fo
state; N

(a) achievement of the World Bank
assisted Drought Prone Areas FPro-
gramme (DPAP) in Nagpur and
Jodhpur districts of Rajasthan money
invested by Central ang State Govern-
ments in this scheme and nature of
assistance received from the World
Bank for these works; and

(b) whether Government are gatis~
fied with progress of Drought Prone
Areas Pragramme gchemes. in other
districts of Rajasthan and how much
money has been spent in advancing
subsidy, loan etc. t0 people under the
schreme and direct gains received from -
them anq other States where Drought .
Prong Area Programme schemses are
beintg? Tun_ and with what achieve-
men

THE MINISTER OF ' AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH -BARNALA): (a)
‘Ba, 8 crores have been. allocated for -
Drought Prone Areas Programme sach
in Nagpur and Jodhpur gistricts in
Rajasthan under the Fifth Five Year
Pien, The Central and the State
Government's contribution would

Ha, 4.00 rores ang &s.. 2:00 mﬁ





